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आदेश / O R D E R 

Per, Dr. Arjun Lal Saini, Accountant Member: 

 Captioned two appeals filed by the same assessee, against the separate 

orders passed by the Ld. Commissioner of Income-tax(Exemption), Ahmedabad 

[in short ‘Ld.CIT(E)’  dated 13.11.2024 and 15.11.2024  wherein the Ld.CIT(E) 

has rejected the assessee’s application in Form 10AB, under sub-clause (iii) of 

clause (ac) of sub-section (1) of Section 12A of the Income-tax Act, 

1961(hereinafter referred to as ‘the Act’) and the Ld. CIT(E)  also rejected the 

assessee`s application in Form No. 10AB, u/s 80G(5) (iii) of the Act. 

 

2. At the outset, Ld. Counsel for the assessee submitted that assessee-trust 

did not appear before Ld.CIT(E) and did not furnish  details, documents, objects 

of the trust and evidences, therefore, Ld.CIT(E) denied the registration to the 
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assessee-trust u/s 12A of the Act and also denied the approval under section 

80G(5)(iii) of the Act. The Ld. Counsel for the assessee, now, before us, 

submitted that assessee-trust is ready with the relevant documents and evidences 

and wants to furnish the same before Ld.CIT(E), if one more opportunity should 

be given to assessee to furnish objects of the trust, activities of the trust and 

evidence relating to genuineness of the activities of the trust and other 

documents and evidences, as a required by ld CIT(E). Therefore, both these 

appeals may be remitted back to the file of Ld.CIT(E) with a direction to 

adjudicate afresh these two applications of the assessee, in accordance with law. 

 

3.  On the other hand, Ld. CIT-DR for the Revenue submitted that assessee`s 

application in ITA No.12/RJT/2025, pertains to registration u/s 12A of the Act 

and appeal in ITA No.13/RJT/2025, pertains to approval u/s 80G(5) of the Act. 

Since the assessee-trust never appeared before Ld.CIT(E) and never filed 

relevant documents and evidence before him. Therefore, Ld. CIT-DR has no 

objection if both these appeals are remitted back to the Ld. CIT(E). 

 

4.  We have carefully considered the facts of the case, the submission of the 

ld. Counsel for the assessee and ld.CT-DR for the Revenue and evidences gone 

through on record. However, in the succinct manner, the relevant facts and 

background are reiterated in order to appreciate the controversy and the issue 

for adjudication. We note that assessee filed appeals before us, against the order 

of the Ld. CIT(E), who had rejected the assessee`s application for registration 

u/s 12A of the Act for the reason that assessee-trust did not appear before 

Ld.CIT(A) and moreover, the assessee has not submitted the documents and 

evidences before the ld. CIT(E) and ld. CIT(E) also rejected the assessee`s 

application for approval under section 80G(5) (iii) of the Act, on account of the 

same reasons. Therefore, we are of the view that one more opportunity should 
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be given to the assessee to file the required details and documents before the Ld. 

CIT(E). Therefore, we set aside the order of the ld. CIT(E) and remit the issue 

back to the file of the ld.CIT(E) to adjudicate the assessee`s applications for 

registration under section 12A and approval under section 80G(5)(iii) of the 

Act, afresh. 

5.  In the result, filed by the assessee, in ITA No.12/Rjt/2025, is allowed for 

statistical purposes, in above terms. 

6.  Since we have remitted the assessee`s appeal relating to registration in 

ITA No.12/Rjt/2025, u/s 12Aof the Act, therefore, we direct the Ld. CIT(E) to 

examine the documents and evidences relating to approval u/s. 80G(5)(iii) of 

the Act, relating to assessee’s appeal in ITA No. 13/Rjt/2025, and examine the 

conditions of section 80G(5) (iii) of the Act, and if the assessee is eligible, then 

grant approval u/s. 80G(5) (iii) of the Act, in accordance with law. 

 

7.  In the result, appeal filed by the assessee, in ITA No.13/Rjt/2025, is also  

allowed for statistical purposes. 

8.   In combined result, both the appeals filed by the assessee are allowed for 

statistical purposes.  

 
Order is pronounced in the open court on  29/07/2025 
 

                  Sd/-                                                                          Sd/- 
(DINESH MOHAN SINHA)          (DR.ARJUN LAL SAINI) 
Æयाियक सदÖय/JUDICIAL MEMBER लेखा सदÖय/ACCOUNTANT MEMBER 
राजकोट /Rajkot 
िदनांक/ Date: 29/07/2025 
DKP Outsourcing Sr.P.S 
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आदेश कì ÿितिलिप अúेिषत/ Copy of the order forwarded to : 

 अपीलाथê/ The Assessee 
 ÿÂयथê/ The Respondent  
 आयकर आयुĉ/ CIT 
 आयकर आयुĉ(अपील)/ The CIT(A) 
 िवभागीय ÿितिनिध, आयकर अपीलीय आिधकरण, राजकोट/ DR, ITAT, RAJKOT 
 गाडªफाईल/ Guard File  

 
                                                                               By order/आदेश से , 

           // True Copy //                                             सहायक पंजीकार 

   आयकर अपीलीय अिधकरण  ,राजकोट 
 

 


